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Rules, 1960 
them, because some of them which 
he has not accepted are only by way 
of clar:ficati'on, and they make no 
addition to or deduction from the 
present rules. Anyway, I would 
suggest that he pay special atention to 
motion No. 13~ The amendments or 
motions which he has accepted 
without hesitation sh'Ould be put to 
the vote of the House. I would not 
press the rest, in the hope that they 
will be considered favourably later 
'On by Government. 

Shri K. D. Malaviya: That means 
that it will have to go to the other 
House. 

Shri Chlntam~lD! Panigrahi: Is it a 
personal affair between the han. 
Member and the han. Minister? We 
cannot understand what is going on 
between them. 

Shri K. D. Malaviya: I am trying 
to persuade the House to take an 
expeditious view of the whole thing. 

Mr. Chairman: The point is very 
clear. In respect of some of the 
anlendments, the hon. Minister ha3 
stated that he agrees with them, dnd 
he has promised to make suitable 
amendments in the roles on his own. 
In view of that promise, it is open to 
the han. Member to withdraw the 
motions, Or to press the motions or 
not to press the motions. How does 
the position stand now? 

Shri Vidya ChuBn Shukla: I would 
like you to put the motions formally 
to the vote of the House. 

Mr. Chairman: I might also recall 
that we have got a Committee on 
Government Assurances, and we j1et 
p"rio:lical reports from them on the 
assurances given by the Ministers, 2S 

to whether they are fulfilled OT not. 

Shri Vidya Charan Shukla: I would 
Eke to submit my position after I 
hear from the han. Minister on motion 
!Ira. 13. 

°Half-an-hour discussion. 

Nationals in India 

Shri K. D. Malavlya: I have nott-mg 
more to add to what I have already' 
stated. 

Mr. Chairman: The han. MjDlsl~r 
has stated that in regard to celta in 
amendments, he would consult the 
hon. Member before he takes a final 
decision. 

Shri K. D. Malaviya: I have prom:s­
cd consideration. I am not accep:ing 
them nOw. 

Shri Vidya Charan Shukla: If it ;s 
the wish of the House, and if Govern­
ment have accepted these motions, 
then I would not press them for the 
vote of the House. 

Shri Tyagi: All success to Shri 
Vidya Charan Shukla! 

Mr. Chairman: Has the han. Man­
ber leave of the House to withdraw 
his 35 motions? 

Hon. Members: Yes. 

The motions, were, by leave, with-· 
drawn. 

17'04 hrs. 

PAKISTANI NATIONALS IN INDIA· 

Mr. Chairman: The House will now 
take up the half-an-hour discussion re­
garding Pakistani nationals in India. 

Before I call Shri Prakash Vir 
Shastri, I would like to mention that 
only half an hour is allowed for this 
d·iscussion. The hon. Member who 
initiates the discussion may take ten 
to twelve minutes, and the han. Min-· 
ister may take ten to twelVe minutes 
for reply. So, other Members can 
only take a limited time. 

~ SMIT~ iii"< 'mO'lfT ( 1J:~ ) 
~ftf ~, ~ 'll<r lI1'Tiftl< <m oft 
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Shrimati lIa PaIchoudhuri (Nabad­
wip): Sir, may I put a question? 

Mr. Chairman: Hon. Members who 
want to put questions may put them. 
Shri Hem Barua. 

Shri Rem Barna (Gauhati): Mr. 
Cha;rman, I do not bother about the 
religious affiliations of the people But 
When it comes to the fact of mass 
immigratiOn of foreign nationals, par­
ticularly into my State of Assam, it is 
a matter of great concern and ap· 
!,rehension also. 

Now, if your turn over the pages uf 
our history during the recent decades, 

you would come across--and can 
refer you to.... (Interruptions). 

Mr. Chairman: The point is that in 
[,n half-an-hour discussion only the 
member who initiates the discussion 
makes a speech and the others put 
questions. 

Shri Rem Barna: Then I do not 
Vlant to speak. 

Shrimati lIa Palchoudhuri: just 
v.'anted to put one question. Thi3 
problem in Assam has been considered 
to be a very much bigger prob1.e,y} 
than the illegal migrants of India!} 
oJ'igin in Ceylon and, probably, the 
biggest problem of its kind in the 
world. In that case, what step~ ale 
GOVErnment thinking of taking? 

Secondly, is the Government aware 
and what do they intend to do about 
certain news-and that has also been 
authenticated and Government has 
cognisance of it-that the Pakistan 
Government has been sending offielals 
into Assam to go into our strategic 
trWtary places? They did not if1!orm 
"r Government and they are do.ng 
thi·. What do we intend to do about 
act'On of this description which is 
endangering the border of India? 

Shri Ansar Rarvani (Fatehpur): I 
just wanted to ask a question. My 
hon. friend has pointed out th~t a 
large number of Pakistani M~~:"m 
have migrated to Assam. I woul.! like 
to know whether a large numb·~l' cf 
Hindu Pakistanis have also mi:;rate:! 
to Assam or Bengal due to eco 1on1 jc 
distress in recent months. 

Shrimati Manjula Devi: May I know 
whether the hon. Minister is awar~ 
that even now Pakistani nationals are 
daily pouring into Indian SOIl of 
Assam? May I know whether a~.v 
attempt is made to find out where 
thes2 Pakistani nationals are goi!'g and 
how they are being settled on the soil 
rf India and whether any atte'1l;lt is 
b .. 'ng made to put a stop to this? 
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N" Indian nationals are going to 
PakIstan; we know that. But I'a'<:,,­
ta.!li nationals are coming here m.d 
tl.ey are welcome here and ,,~ttled 
pere. I want to know whether any 
~prious attempt has been made tv stop 
!hie so far. 

~ll ~m~ (m>ru) :lT~ilfTifi'fT 
~C!T ~ f'fi" mm'T ~h: m~R 'f'T 

Oft inn ~, 'flIT 'f~ <n: ~'fi"-'ftB~ ifi{f 
~ I ~ <n: 'flIT ~'W4r ~ ? 

Shri Hem Barua: I do not bother 
about the reUg;ous affiliations of 
foreign nations. I bother very much 
about migration. I want to know 
one thing. Some Muslims who had 
opted out for Pakistan during those 
years are finding it difficult to come 
back because there is the visa trouble. 
They are Indian nationals. In a 
moment of haste or hurry they opted 
out for Pakistan. They just want to 
come back. What do Government 
propose to do about them because 
they are facing a lot of visa trouble. 

Dr. K. B. Menon (Badagara): May 
know, just in continuation of this 

question, how many of the Indian 
nations who opted for Pakistan have 
expressed a desire to come back? 

Shrimati Renu Chakravartty (Basir­
hat): The statement attached to the 
answer out of which this discussion i. 
taking place dees no: give an idea a. 
to hoY{ many of the 84,830 Pakistani 
nationals are illegal entrants; how 
many are actually holding passport. 
and how many were actually here in 
India earlier, working and continuing 
to work, a. fOT example, those who 
were working in the docks and p:>rts 
in Calcutta. That is not clear from 
this statement. What is the number 
of those who are illegal entrants and 
of thOSe who are here legally with 
proper visas, passports, etc.? That i5 
not clear. We want to know that. 

Shrlmatl Maflda Ahm.. (.Torh"t): 

My esteemed colleague. Shrimati I1a 
Palchoudhuri, said jhst now that she 
has got information to the effect that 
Pakistani officials are visiting military 
placed in India. May I know the 
know the s<}urce of that information? 

Shrimati Jlla Palchoudhuri: The 
sources of information are not always 
to be divulged. (Interruption). 

The Minister of State in the Minis-
try of Bome Atrairs (Shrj Datar): 
My hon. friend who has brought for­
ward this matter before us has de­
pended partly upon the figures sup­
plied by us in the course of answers 
to certain questions; secondly,-and 
this is more important-he has not 
accepted a part of thoSe figures and 
has relied upon the so-called figures 
mentioned in certain newspapers. For 
example, as the House is aware, just 
now he made a reference to certain 
figures of Pakistani nationals having 
trespassed into India to the extent of 
6,000, while the figures that we had 
given show that it is less than 200. 

So far as the figures are concerned, 
we have made full enquiries and we 
have given the figures after a careful 
verification. The hon. Member, as I 
have stated, has drawn a very lurid 
picture, depending upon certain exag­
gerated reports that he had. I would 
like to reply to him on the four pain Is 
that he has raised. One is, infiltration 
of Pakistani nationals into India. 
According to him, this number is 
alarming. Secondly, illegal stay of 
Pakistani nationals in India on a large 
scale. Thirdly, anti-national activities 
being indulged in by the Pakistani 
natio.nals in India; and fourthly, im­
minent danger to the security of 
India as a result of anti-national acti­
vitiea. 

So far as the first question 
cerned. I may point out that 
nect of one State, namely, 
when certain figures were 

is con­
in res-
Assam, 

recently 
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published, they showed that the popu­
lation had increased far beyond the 
normal increase. In some cases it was 
stated to be about 34 per cent. It is 
34'30 per cent to be exact. That is the 
report that was given. Naturally, hon. 
Members are entitled to be exerci3ed 
over such a large increase. The Gov­
ernment of India are making enC;'J ries 
in to this matter and are calling for 
the figures from the Regis':'ar-Gene­
ral of Census, because he also has 
figures and he has to collate them and 
give them to us. That will show how 
many are here as compared to the 
former figure. There is one way in 
which this information can be foond 
out. The number of Muslims in 
Assam in 1951 and the number of 
Muslims according to the figures for 
"religion" in 1961 will give us a very 
clear clue as to the number that has 
come, and after making the discount 
for a normal increase, we shall be in 
a position to know whether there haa 
been such a large immigration, an 
unauthorised immigration, as the hon. 
Member and certain other hon. friends 
would haVe us believe. Therefore, 
inasmuch as this matter is pending 
enquiry, it will be- very difficult 
for me either to confirm or to 
deny at this stags. There are 
certain possible ways and the increase 
in Assam in particular has been 
fairly large, on account of a num­
ber of circumstances. That also 
may be taken into account. To men­
tion a few of these additional cir­
cumstances, expansion of tea gardens, 
intensification of production, expan­
sion and intensification of oilfields, 
road system, railway system, railway 
colonies, enlargement of NEFA admi­
ni.stratian and the expansion of edu­
cation and industries. Therefore, it 
is not unlikely-I speak naturally 
subject to correction and final verifi­
cation-that people :trom other parts 
of India might also have gone there 
and not necessarily Pakistani nation­
als, though at this stage, I am not 
prepared to say that Pakistani nation_ 
als have not come at all, becaW3e in 
certain parts of India, they do often 
come and sometimes create problems 
also. 

But fortunately, as the House is 
aware, we have got ample powers of 
proceeding against them under the 
amendments to the Foreigners Laws· 
made by Parliament in 1957. Former­
ly we had no passport system or visa 
system at all and there was more or 
less free ingress and also egress so 
far as movement either way was con­
cerned. But now Government haVE!" 
been taking very strong .steps under 
the Act amended in 1957. Whenever 
it is found that there is any foreign­
er living in India unauthorised, he 
is arrested immediately and a pro­
ceeding is started against him by way 
of prosecution. In most of these' 
cases, they are convicted and after 
conviction, stePs are taken to deport 
them outside India. 

These are the various steps that 
Government take in this respect. 
Therefore, I would point out to the 
mover of this motion that he need 
not be alarmed. Government are 
aware of the ingress of a number of 
persons here and there and Govern­
ment have issued strict instructions so 
far a.s foreigners are concerned. Their 
activities are watched. Government 
find out whether their arrival in India 
and continued stay in India is govern_· 
ed either by passport, visa or in some 
cases even by permits. So, Govern­
ment are aware of this problem and 
they take ful! steps in this direction. 

I shall give some figures to the 
House. These figures would be avail­
able by the middle of September. We 
are expecting these figures and as 
soon as they are available, we shall 
be in a position to tell the House as 
to the extent of Pakistani immigra­
tion. According to the latest infor­
mation, received from Assam, the 
number of unauthorised entrants 
arrested and prosecuted during the 
period lst January, 1960 and 31st 
March, 1961 was only 2,860. The 
break-up of this figure under various 
heads and the action taken by the 
Government of Assam in this respect 
is also indicated. The Government of" 
Assam are extremely vigilant in this 
matter and they take proper steps as' 
are necessary. 
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Regarding the various steps that we 
are t~king in this respect, I would 
like to divulge only some, not all. 
But I would assure the House that 
cthe Government are fully aware of 
the implications of such arrival-s and 
'visits and Government would take 
whatever actions are necessary. I 
shall mention a few steps that can 

:bear mention, viz., increasing the 
number of border outposts and check­
:posts and strengthening the ex'sting 
.posts. 

Then, there is construction of roads 
'along Or near the border to facilitate 
patrolling. Also, inasmuch as our 
lborder is very long-the House will 
understand that the border extends 

.over thousands of miles; we have in 
"the west and we have also in the 
-east-the Government are fullv aware 
-of this problem and in co-ordination 
'with the State Governments, Govern­
ment are taking alI necessary steps in 
'this direction. 

It is true that to a small extent at 
'east you cannot completely stop this 
Infiltration here and there, becaUoSe 
'there are common re la ti ves across 
the border. That also is a human 
-problem which has to be taken into 
-account. In .orne cases they come 
;nto India on the basis of Pakistani 
passports and sometimElg they easily 
infiltrate into India. In the latter 
-ease Government takes action, and in 
the other case also Government sees 
'to it that their visit to India is short­
ened as early as possible. This is so 
'far as the first question is concerned. 

Then there is the question of illegal 
stay of Pakistani nationals in India 
-on a large scale. In this connection 
'1 should like to give some figures to 
'the House. It will be seen from the 
"tatement that the number of Pakis-' 
'tani nationals staying in India un­
-authorisedly as on 31st May, 1961 was 
IOnly 7283. 

Shri Prakash Vir Shastri: Only? 

Shri Datar: Only, according to the 
ligures supplied by all the State Gov­
ernments-it is not now only Assam, 

it is the whole of India. Adcling the 
number of infiltrants who numbered 
4563, this figure will come to 11,846. 
Out of these 11,846, 1936 have been 
already deported, 89 have been allow­
ed to stay on a permanent basis, the 
stay of another 34 has been regularis­
ed and of the remaining 9787 persons 
3599 are under orders of deportation. 
Now, as I have already pointed out, 
these orders of deportation follow 
convictions. After they have under­
gone either the sentence by way of 
imprisonment or they have paid the 
fines, naturally the order or deporta­
tion follows as a matter of course. 
Therefore, these persons are under 
orders of deportation or under prose­
cution. The cases of 2631 are under 
consideration of the State Govern­
ments, all the State Governments 
taken together. 

The next point on which much wa.s 
said by my hon. friend was the anti­
national activities. What he wanted 
us to believe was this, that not only 
did they enter into India unautho­
risedly but they further carried on 
anti-Indian activities. So far as that 
aspect of the question is concerned, 
I should like to give some figures. 
Pakistani nationals have come to ad­
verse notice for having indulged in 
communal activities to a small extent. 
The number which has come to notice 
for indulging in anti-national acti­
vities is only 33 exclucling those who 
had already been deported. The 
statement also gives the details of the 
activities of these 33 persons. The 
Government of U.P. have also inti­
mated that no gun-powder has been 
seized from any Pakistani national as 
alleged by Shri Prakash Vir Shastri 
in one of his earlier motions. As the 
number is small, my hon. friend will 
agree with me that the danger can­
not be called 'imminent' at all. It 
is not that there is any policy of self­
complacency. Government are not 
acting under any self-complacencv, I 
would assure the hon. Member 
and the House. There are only 
a few cases of this type and due 
to vigilance this number has not 
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increased; the Government have also 
full powers to watch the action of 
those against whom there is some 
ground or foundation for suspicion. 
Then, if it is found that some action 
is necessary, immediately the State 
Governments take action. So far as 
these persons are concerned, I would 
point out that out of these 33 persons, 
13 were undergoing sentences already, 
6 have been since deported and 14 
have been under prosecution. It will, 
therefore, be seen that the number 
of Pakistani nationals who were found 
indulging in anti-national activities 
was too small to constitute any dan­
ger to the security of the country. 
Apart from this, full legal powers are 
available to deal with such Pakistani 
nationals. Therefore, without taking 
any further time, I should like to 
assure the House that Government 
are fully aware of this problem.. 
Though my hon. friend has put it, 
more or less on an exaggerated basis, 
.still, Government, as I have stated, 
will not be governed by any idea of 
self-complacency; they will take 
action wherever it is necessary. Be-
cause, after all, internal security of 
India is as important, perhaps more 
important than even external security. 
Therefore, I would assure the hon. 
Members that all that is necessary is 
being done. 

Shri 8inbasan 8ingh: What about 
Deoband to whom he has referred? 

8hrl Datar: I have not got that 
particular information. I shall make 
enquiries into this matter and shall 
see to it that if any strong action is 
necessary, that action is certainly 
taken. 

8hrimati Renu Chakravartty: If it 
is false, then also he should inform 
this House, because the statement 
should not go uncorrected. 

8hri Datar: As soon as information 
is available, it will be done. 

8hrimati Manjula Devi: May I know 
whether the hon. Minister is aware 
that in Mikir hills, from where the 
refugees were driven out even with 
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the help of the elephants, Muslims of 
Pakistan nationality are being settled. 
May I know whether he is aware of 
this fact? I hope the hon. Minister 
will make necessary investigation and 
let the House know what the latest 
situation is. I want to know whether 
the Government have been extremely 
vigilant about Pakistani nationals in 
India. 

8hri Da:tar: They have got to be 
vigilant. I would request the hon. 
lady Member, as well as others, to 
give u.s any information that they 
have, after checking it up to the ex­
tent they can, SO that we may look 
into this matter and take necessary 
action wherever it is found necessary. 

8hri Indrajit Gupta: The hon. Mi-
nister has not replied to one question. 
Would he tell us the number of Pakis­
tani nationals now in this country 
On proper visas and passports who 
are employed? 

8hri Datar: I have given some 
figures. I cannot offhand give all 
the figures. 

8hri Indrajit Gupta: When you 
issue passports and visas to them, 
you must know this information. 

8hri Datar: If a Pakistani national 
acquires Indian citizenship according 
to the Indian Citizenship Act, because 
he is here on a long-term basis, then 
you cannot turn him out all on a 
sudden. 

8hri Indrajit Gupta: I want to 
know the number. I am not asking 
you to turn them out. 

8hrimati Renu Chakravartty: The 
difficulty is that those Pakistani na­
tionals who have settled here legally 
in employment for a long time are 
finding it difficult. As long as they 
have got employment, they have got 
legal paSlsport, visa and all that sort 
of thing and they should not be 
harassed. Ultimately, at the stage of 
retirement, when they are trying to 
settle their provident fund and re­
tirement benefits, it is said that they 
are Pakistani nationals. 
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Sbri Datar: That is the opposite of 
what Shri Prakash Vir Shastri has 
stated. 

ShrImati Renu Chakravartty: That 
is so. There are two sides. We must 
see both. 

Shri P. C. Borooah: The hon. Mi-
nister was telling about the building 
of roads and establishment of check­
posts. What is the assbstance that 

the Centre is going to give to the 
State Government? 

l\-Ir. Chairman: This is a matter of 
detail which need not be answered 
in this discussion. 

17.45 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, 
September 7, 1961/Bhadra 16, 1883 
(Saka) . 




